IN THE CEMTRAL ADMINISTAATIVZ TRIBUMNAL,JALPUR B2lICH,JAIFUR,

Date ot Decision: 13.9.93.

OA 748/92

(OA 150/87)

PREA SINGH PANWAR ... AFPLICANTS,
v/s. 3

UMLON OF INDIA & ORs, es o HESFONDENTS,

GORAM :

HON, Mb, GOPAL FAlsHIA, MEMEER (J).

HON, Mk, 0,P, SHARMA, MEMBER (A).

For the Applicant oo SHAL J.IK. RAUSHIK,

For th2 Hespondents e oo SHARI MANISI1 BHANDAHIL,

P2r HOM, MR, 0,0, SHAEMA, WMEAEER (A). i
The applicant, Prem 3ingh Fanwer, has tiled this

application u/s 19 of the Administrative Tribunals Act,
1985, praying that the omnder dated 31,3.37, by waich the
applicant was reverted from the pos3t of Driver to that of

Shunter for a period ot thre: years, may be quashad,

2, The sbove order or revarsisn was passed &3 a major
panalty by the 3znlor Divi:icnal Mechanical Engineer,
Jaipur. During the srgumznts, the l2arned counszl tor the
respondents pointed sut that the applicant had not filed
any app2al against the said order to th2 epprouprista
App2llate Autho;ity but had,straightggway tiled an applic a-
tion bztors this Tribunal on 24,4,87. The learncd counsel

for the applicant agress that h2 will now tile an appeal

bator2 the aprropriate Appallate Authority., The applicant
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shall til2 an apreal against the oraar Amnsxure=295

—2—

betore tn? sppropriats Appellate Authority within a

period of on2 month trom the date ot rebneipt of this
ordet and thet the appellate authority shall diszpose
ot the appeal within & pariod orf two months trom the

date of raceipt therest, by 3 sp=aking order,

3. The application is dizposad or accordingly, with

no ordar as Lo ¢o3ts,

Ctlambsc

( 0.p,7SI A-P.m:}‘) : ( GOPAL RRISHNA )
MEMBER (A) MEMBER (J)





